SCHEDULE Il

FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF ZENIL TRADERS PRIVATE LIMITED

SR. PARTICULARS DETAILS
NO.
1. Name of Corporate Debtor M/s Zenil Traders Private Limited
2. Date of Incorporation of corporate debtor December 08, 2017
3. Authority under which corporate debtor is | Registrar of Companies, Mumbai.
incorporated/registered
4. Corporate Identity Number/ Limited Liability U51909MH2017PTC302657
Identity Number of corporate debtor
5. Address of the registered office and principal 3rd Floor, Shahviri Building, 37/41, R.S. Sapre Marg,
office (if any) of corporate debtor Kalbadevi, Mumbai — 400002
6. Date of closure of insolvency resolution process April 05, 2024
7. Liquidation commencement date of corporate debtor April 05, 2024
8. Name and registration number of the Insolvency | Mr. Pranav Damania
Professional acting as Liquidator IBBI/IPA-001/IP-P00079/2017-18/10164
9. Address and email of the Liquidator, as registered with | Address: - 407, Sanjar Enclave, Opp. PVR/Milap
the Board Cinema, S.V. Road, Kandivali West Mumbai 400067
Email Id :- pranav@winadvisors.co.in
10. | Address and e-mail to be used for correspondence with | Address: - 407, Sanjar Enclave, Opp. PVR/Milap
the Liquidator Cinema, S.V. Road, Kandivali West Mumbai 400067
Email Id :- zenilcirp@gmail.com
11. | Last date for submission of claims (30 days from LCD) | May 05, 2024

Notice is hereby given that the National Company Law Tribunal Mumbai Bench-V has ordered the commencement of
liquidation of Zenil Traders Private Limited on April 05, 2024.

The stakeholders of Zenil Traders Private Limited are hereby called upon to submit their claims with proof on or before
May 05, 2024 to the Liquidator at the address mentioned against item 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the
claims with the proof in person, by post or by electronic means.

Submission of false or misleading proofs of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by such a stakeholder
during the corporate insolvency resolution process under the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016, shall be deemed to be submitted under section 38.

Mr. Pranav Damania

Liquidator for Zenil Traders Private Limited
Reg. No.: IBBI/IPA-001/I1P-P00079/2017-18/10164
Authorisation for Assignment (“AFA”): AA1/10164/02/231224/106710
AFA Validity: December 23, 2024
Date: April 10, 2024

Place: Mumbai
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PUBLIC NOTICE
TO WHOMSOVER IT MAY CONCERN

This is to inform the General Public that following share certificate of
Centum Electronics Ltd having its Registered office at # 44, KHB
Industrial Area, Yelahanka New Town, Bangalore - 560 106, Karnataka,
India registered in the name of the following Shareholder/s have been lost
by them.

S. Name of the Folio |Certificate| Distinctive | No of
No Share holder/s No No/s Number/s |Shares|

-

Ashok Sohanraj Vardhan | SCE | 70872 67302 TO | 450
Ramesh Sohanraj Vardhan| 000872 67751

The Pubic are hereby cautioned against purchasing or dealing in any way
with the above referred shares certificates.

Any person who has any claim in respect of the said share certificate/s
should lodge such claim with the Company or its Registrar and Transfer
Agents KFin Technologies Limited, Selenium Tower-B Plot, 31-32,
Gachibowli, Financial District, Hyderabad - 500032 TEL.:
18003094001 within 15 days of publication of this notice after which no
claim will be entertained and the Company shall proceed to issue
Duplicate Shares Certificate/s. 1) Ashok Sohanraj Vardhan
2) Ramesh Sohanraj Vardhan
Name of Legal Claimant.

Place: Mumbai
Date: 10" April 2024
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TAURUS ASSET MANAGEMENT COMPANY LIMITED

CIN: U67190MH1993PLC073154

Head Office & Regd Office : 3rd Floor, 301-304, Chandravillas Co-op
Premises Society Ltd., AML Centre 2, 8 Mahal Industrial Estate, Off. Mahakali
Caves Road, Andheri-East, Mumbai - 400 093 Tel: 022 - 6624 2700

Email: customercare@taurusmutualfund.com

A copy of SAI, SIDs and KIMs of the schemes of Taurus Mutual Fund along
with application form may be obtained from Fund’s.

Website: www.taurusmutualfund.com

TAURUS

Mutual Fund

NOTICE is hereby given that in accordance with Regulation 59A of Securities and
Exchange Board of India (Mutual Funds) Regulations, 1996 read with SEBI circular no.

S LR foreemien s aol e e

PUBLIC NOTICE

Notice is hereby given to the public
at large that my client MR. KETAN
BHAGVANDAS PANCHAL AND MRS.
DHANGAURI BHAGVANDAS
PANCHAL, residing at Suthar Street,
Khattalwada, Umbergaon Valsad, Gujarat
396120.

That my clients are presently absolute
owners and in possession of Flat No. 1204
on 12th Floor in 'B' Wing of Type B in
POONAM ESTATE CLUSTER 1 Co-
operative Housing Society Limited situated
at Shanti Park, Om Shanti Chowk, Mira
Road (East), Dist. & Taluka - 401107
(hereinafter called and referred to as “the
said Flat") as per Gift Deed dated 01-08-
2023, under Registration No. TNN-
4/14141/2023 Dated 03-08-2023 from Mr.
Chetan Mohan Mayatra.

WHEREAS my clients shall process of
transferred the said flat in their name i.e.
100% in the said society and also they
intend sale the said flat in future to the
proposed purchasers.

Any person having any rights, title, claim,
or interest in the said Flat, by way of sale,
inheritance, possession, succession,
mortgage, lien, lease, gift or otherwise
howsoever in respect of the same, shall
intimate the objection in writing to the
undersigned with supporting documents of|
original thereof within 15 days from the
date of publication of this notice or else any
such claims by anyone shall not be
considered and shall be deemed to have
been waived and/or abandoned and no
claims shall be entertained thereafter,
there is no claim of anyone in respect
thereof and whatever claim if any shall be
deemed to be waived.

Sd/- UDAY V. SINGH

Advocate, High Court

Office : 2/E/3, Ashirwad Apartment,
Dhanjiwadi, Rani Sati Marg,

Malad East Mumbai-400097,

Mobile Number: 9869076919

Place: Mumbai Da_te: 10/04/2024
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3.

SEBI/HO/IMD/DF2/CIR/P/2018/92 dated June 05, 2018, the half-yearly statement of
scheme portfolio of Taurus Mutual Fund ("the Fund") for half year ended March 31, 2024 has
been hosted on the website of Taurus Mutual Fund (www.taurusmutualfund.com) and
AMFI| (www.amfiindia.com) respectively.

Unit holders may also request for a physical or electronic copy of the statement of
scheme portfolio through any of the following means free of cost :

a. Email from their registered email ID (send to: customercare@taurusmutualfund.com)
b. Give a call at our toll-free no. at 1800 108 1111

c. Submit a written request at any of the AMC Offices or KFin Technologies Limited.

Unit holders are requested to take note of the aforesaid.

Place: Mumbai
Date: April 09, 2024 Sd/-
Notice No. 01/2024-25
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NOTICE

For Taurus Asset Management Company Ltd.
(Investment Manager for Taurus Mutual Fund)

Authorised Signatory
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Mumbai :

In Mumbai Suburban
District for voting In case of
complaints of non-grant of
leave or concession to
employees of industrial groups
, corporations, companies and
institutions, industrial
undertakings or other
establishments, concerned
establishments District
Collector and District Election
Officer RajendraKshirsagar
informed that action will be
taken.For the LokSabha

A (o o L

General Election - 2024, the
LokSabha Constituencies
included in the Mumbai

Suburban District will be voting
on 20 May 2024. Instructions
to give ample leave or

concession of two hours to all
those employees who are

voters in the Mumbai Suburban

District area of jurisdiction but
are working outside the
election area due to work , so
that they can vote. have been
given. Establishments which
are not able to give a full day
holiday should give a

concession of two hours to the

voters, but for this it will be
necessary to take the

permission of the Collector and

the District Election Officer.

Donate your vote, this is the sense of democracy '....

Mumbai Suburb :

The right to vote is a
fundamental right in any
democratic society. This is the
real pillar of our democracy.
Voting is not only a right , but
also our responsibility and
duty. Therefore, for a capable
democracy, taking the slogan
" Donate your vote , this is the
knowledge of democracy ',
AshaSevikas have taken the
initiative to build this jewel of
democracy by raising
awareness of door-to-door
voting.It is necessary to vote
for the interest and
development of the country.
The voter is the king. Voters
should exercise their sacred
right to vote in elections for
the strengthening of
democracy. For this reason, in
order to enable all the citizens
of the district to exercise their
sacred right to vote in the
voting process of this year's
LokSabha general election,
under the guidance of District
Election Officer Rajendra

Kshirsagar, the nodal officer
of sweep Dr. With the
coordination of Subhash
Dalvi, awareness is being
spread about voting from door
to door through AshaSevikas
in all the four LokSabha
constituencies of Mumbai
Suburban District.In the
background of the election,
public awareness program is
being implemented in the
district through sweep. The
tasks of increasing the

the key to democracy

awareness voters.eci.gov.in

Through this website and the
Saksham-ECI app, voters are
being guided to fill new voter

applications , check names in

the voter list or register, etc.

percentage of voting in the
district , registering new
voters above 18 years of age ,
involving disabled and senior
citizens in the process of
voting etc. have been
undertaken through sweep. In
this, on behalf of the District
Election Officer office,
AshaSewika under the sweep
as well as polling center level
officials Training is also being
provided from time to time.
Voter helpline for door to door

The Hindu New Year was welcomed with

great fanfare at the Bel

Kalyan:

On the occasion of Hindu
New Year Gudhipadva, players
of Rasa Group from
KalyanDombivli and Regency
Anantham welcomed the Hindu
New Year with great enthusiasm
by playing games in Indian attire
at the Belgrave Stadium.
Rangoli was also drawn at the
stadium as per Hindu culture.
Many people also presented
their art on this occasion.Asia's
largest Pickle Ball Stadium has
been realized in Dombivli
through Regency Group and
Davkhar Foundation.
SanthoshDavkhar of Davkhar
Foundation said that this
stadium was started with the
aim of having an athlete from
KalyanDombivli in the

Olympics.A pickle ball stadium
has a maximum of six courts
but the Belgrave Pickle Ball
Stadium in Dombivli has eight
courts and four pavilions.
Pickleball is seen as a fast
growing sport. Pickle ball is a
combination of badminton and
tennis. This game is an indoor
and outdoor paddle game.
which can be played by two
players (singles) or four players
(doubles). The style of playing
Pickle Ball is similar to that of
tennis and the court is the size
of a badminton court. To

prevent dementia and leukemia

of the eyes, it is advised to play
sports that involve the use of
paddles or rackets. Like
Badminton , Table Tennis and
now Pickle Ball too.Pickle ball

grave Stadium
R

has been recognized as
Washington's official state sport
in 2022. The Sports and Fitness
Industry Association named the
sport the fastest growing sport
in the United States with over 5
million players. This game is
now spreading all over the world
and American sportsmen,
artists , politicians play this
game on a regular basis. Pickle
ball is a game played especially
to keep fit. Because there is no
injury in this game. This game is
played by all age groups from
10 to 60. Plastic balls and
wooden paddles are used for
this game. Due to the good
response from all over the
world, this sport will also be
included in the Olympics in the
next two years.

Class 10 friends of Shishu Vikas

Madhyamik Vidyal
z :

Kalyan:

After passing out from
ShishuVikas School in the year
1996, all the friends started
their journey of life on different
roads after class 10th. For the
last 28 years, except for 4/5

people, no one had met anyone
or had no contact, so there was

no information about most of
the units. ShishuVikassch SSC
1996 group was created by
RameshwarKharule on
Facebook to ask each other .
When RameshwarKharule
presented the idea of
SnehSamelan to ManishaNaik,
she took the responsibility of
bringing all the girls together
and RameshwarKharule
accepted the responsibility of
bringing the boys together.
AlkaPednekar and
SandeepShinde and Dinesh
Thankar promised support.
ShishuVikas Secondary School
,BeturkarPada , Kalyan P. A
friendly meeting was held here
on Sunday 7th April of the
former students who passed
class 10th in 1995-1996 . The

peculiarity of this love meeting
is that since no one has ever
met together in the middle
period, not one , two five ten ,
twenty twenty five, but after
almost 28 years, Rachi's
morning dawned differently.
ManishaNaik introduced the
program and students along
with her. JitendraMore ,Mr.
RupaliParab - Shingote, self.
When the tributes were paid to
UmeshBeturkar, everyone got
excited and then started the
next program. Since no one had
met or been in contact with
anyone for the past 28 years,
everyone was going to have
questions about who is this and
who is who. Therefore, in the
outline of the program, they
introduced themselves , gave
brief information about their
families, and in the future, no

aya met
. ¢

after 28 years

one should be left alone , plan
measures to guide the children
of a family, and what can be
done to cultivate the
commitment of understanding,
etc. Also told everyone to fill
their own information and filled
the information. At that time, it
came to know that some of the
boys/girls of the said school
are professors , teachers ,
policemen , engineers , lawyers
, clerks , social workers and
some are senior managers in
big companies. Someone
started their own business and
found that everything is settled
properly. After enjoying the
breakfast brought to everyone.
RameshwarKharule thanked
everyone and bid adieu
concluding the program. At that
time, everyone felt regret that
they had to wait for a long time
to chat again . At that time,
YogitaMaharane again said
goodbye to each other by saying
that they should plan early in
the future and hold programs
so that permanent meetings
will take place.

PUBLIC NOTICE

This is to inform/ notice you
that my Client Shri. Prabhakar
Kisan Keny wish to attorn/ split-up
the Room No.26, Ground Floor, Old
House/Case No0.1076, Akar Co-op.
Housing Society Ltd., Bhandarwada,
Namdev Koli Marg, Sion, Mumbai
400022 in her name.

So if any person/s, bank, society
or company to submit your claims,
rights, objections if any in respect of
the above mentioned premises at
my below address or the address of
The Administrative Officer (Estate),
Mumbai Municipal Corporation, F/
North Ward, Bhau Daji Lad Road,
Matunga, Mumbai 400019 within 14
days from this notice, failing which,
any claim/s, shall be considered as
waived off/abandoned/given up
orsurrendered. sd/-

Adv.S.B.Shinde

Add:Muncipal Transist Camp,
2/19, Bhoiwada Gaon, J.W.Road,
Parel, Mumbai 400012

PUBLIC NOTICE

This is to inform/ notice you
that my Client Shrimati Meena
Kandan Devendra wish to attorn/
split-up the Room No.25, Ground
Floor, Old House/Case No.1076,
Akar Co-op. Housing Society Ltd.,
Bhandarwada, Namdev Koli Marg,
Sion, Mumbai 400022 in her name.

So if any person/s, bank, society
or company to submit your claims,
rights, objections if any in respect of
the above mentioned premises at
my below address or the address of
The Administrative Officer (Estate),
Mumbai Municipal Corporation, F/
North Ward, Bhau Daji Lad Road,
Matunga, Mumbai 400019 within 14
days from this notice, failing which,
any claim/s, shall be considered as
waived off/abandoned/given up
orsurrendered. sd/-

Adv.S.B.Shinde

Add:Muncipal Transist Camp,
2/19, Bhoiwada Gaon, J.W.Road,
Parel, Mumbai 400012

PUBLIC NOTICE

The public in general is hereby informed
that Mr. Chirag Khushal Chheda is
legal heir of his father namely Late
Khushal Chheda who died on
19.11.2020. Mr. Chirag Khushal
Chheda is one of the legal heir for the
Flat No. 401, D wings, 4th Floor,
Building known as " Sai Aashish Co-
operative Housing Society Ltd., situated
at Opp. Santosh Mata Mandir, Village
Road, Bhandup (West), Mumbai -
400078 admeasuring 460 sq.ft. built
area equivalent to 42.75 sq. mtrs. built
area.

Any person having any rights, title,
claim or interest in the said property, by
way of sale, inheritance, possession,
succession, mortgage, lien, lease, gift or
otherwise howsoever in respect of the
same, shall intimate the objection in
writing to the undersigned with
supporting documents thereof within 15
days from the date of publication of this
notice or else any such claims by
anyone shall not be considered and shall
be deemed to have been waived and/or|
abandoned. And my client shall proceed
to conclude the negotiations and no
claims shall be entertained thereafter.

Sd/-

NSB Legal Associates

Advocate Niraj Bhagat

Office No 105, Shop Zone CHS,

M.G. Road,Ghatkopar (West),

Mumbai - 400086.

Mob - 9821183628/8369138874

Place: Mumbai Date: 10/04/2024

PUBLIC NOTICE

It is hereby notified by public notice that
Vandana Vinayak Mahabadi, Snehal
Kadam, Santosh Vinayak Mahabadi,
and the following properties were
owned by our father late Vinayak
Laxman Mahabadi on 20/10/2011
Vinayak Laxman Mahabadi deceased
away at his residence Room No. 001,
Priyanka shahkari gruh nirman sanstha
maryadit kumbhar ali near Saibaba
Mandir Kalwa West, Thane 400605 and
her . House No. 401113/00004, Block
No.150, Ward Office Kalwa Mentioned |
Transferred to Santosh Vinayak
Mahabadi by right of heir After the
death of Vinayak Laxman Mahabadi, it
has been transferred in the name of son
Santosh Vinayak Mahabadi, Mrs
Vandana Vinayak Mahabadi (Mother),
Snehal Babasaheb Kadam (sister)
(Previous name Suvarna Vinayak
Mahabadi) has sign on the no objection
certificate. Within 14 days from the date
of the objection, the document should be
sent by written objection to be informed
and any rights and entitlements arising
thereafter will not be accepted, provided
that there is no dispute about the said

property. 401101.
Adv.Kingselin Nadar
9987325479
Adv.kingselinnadar@gmail.com SCHEDULE I
FORM B
PUBLIC NOTICE ety 2 S dhehes e Sty o1
P - : egulation 12 of the Insolvency and Bankruptcy Board of India
atNoIg(r::e Isthgfrer:))/, ?::;/eennl t&;_heKEfl"_t:ﬁ (e (Liquidation Processy) Regulations!? 2{316
BHAGVANDAS PANCHAL AND MRS. DR NTION O H i* HO
DHANGAURI BHAGVANDAS N RADERS PR \Vh\ E LIMITED
PANCHAL, residing at Suthar Street,
Khattalwada, Umbergaon Valsad, Gujarat St.No. PARTICULARS DETAILS
396120. 1. | Name of Corporate Debtor M/s Zenil Traders Private Limited
That my clients are presently absolute 2. | Date of Incorporation of Corporate December 08, 2017
owners and in possession of Flat No. 1204 Debtor
on 12th Floor in 'B' Wing of Type B in 3. | Authority under which Corporate Registrar of Companies, Mumbai.
POONAM ESTATE CLUSTER 1 Co- Debtor is incorporated/registered
operative Housing Society Limited situated 4. | Corporate Identity No. / Limited U51909MH2017PTC302657
at Shanti Park, Om Shanti Chowk, Mira Liabilityldentification No. of
Road (East), Dist. & Taluka - 401107 corporate debtor
(hereinafter called and referred to as “the 5. | Address of the registered office and | 3rd Floor, Shahviri Building, 37/41, R.S. Sapre
said Flat") as per Gift Deed dated 01-08- principal office (if any) of corporate Marg, Kalbadevi, Mumbai - 400002
2023, under Registration No. TNN- debtor
4/14141/2023 Dated 03-08-2023 from Mr. 6. | Date of closure of Insolvency April 05, 2024
Chetan Mohan Mayatra. Resolution Process
WHEREAS my clients shall process of 7. | Liquidation commencement date April 05, 2024
transferred the said flat in their name i.e. of Corporate Debtor
100% in the said society and also they 8. | Name and Registration number of | Mr. Pranav Damania
intend sale the said flat in future to the the Insolvency Professional acting IBBI/IPA-001/IP-P00079/2017-18/10164
proposed purchasers. as liquidator
Any person having any rights, title, claim, 9. | Address and E-mail of the Liquidator, | Address: - 407, Sanjar Enclave, Opp. PVR/
or interest in the said Flat, by way of sale, as registered with the Board Milap Cinema, S.V. Road, Kandivali West
inheritance, possession, succession, Mumbai 400067
mortgage, lien, lease, gift or otherwise Email Id :- pranav@winadvisors.co.in
howsoever in respect of the same, shall 10. | Address and E-mail to be used Address: - 407, Sanjar Enclave, Opp. PVR/
intimate the objection in writing to the for correspondence with the Milap Cinema, S.V. Road, Kandivali West
undersigned with supporting documents of Liquidator Mumbai 400067
original thereof within 15 days from the Email Id :- zenilcirp@gmail.com
date of publication of this notice or else any 11. | Last date for submission of claims | May 05, 2024
such claims by anyone shall not be (30 days from LCD)

considered and shall be deemed to have

been waived and/or abandoned and no

claims shall be entertained thereafter,

there is no claim of anyone in respect

thereof and whatever claim if any shall be
deemed to be waived.

Sd/- UDAY V. SINGH

Advocate, High Court

Office : 2/E/3, Ashirwad Apartment,

Dhanjiwadi, Rani Sati Marg,

Malad East Mumbai-400097,

Mobile Number: 9869076919

Place: Mumbai Date: 10/04/2024

LOST AND FOUND

I AZMAT BADRE AALAM
SHAIKH HAVE LOST MY
ORIGINAL LEAVING
CERTIFICATE OF SALAHUDDIN
AYYUBI MEMORIAL URDU
HIGH SCHOOL AND
JR.COLLEGE CERTIFICATE
NO.5819

G.R.NO 5289

IF FOUND PLEASE CONTACT
9834065768

PUBLIC NOTICE

I, Mr. Dipendra Binod bhimsaria (Age 38
Years), Rd. C/903, RNA/NG ECLAT, Millat
Nagar, Mumbai Certified that on the
complaint made to Amboli Police Station,
Mumbai (Reg. No. 223/2024, dated
13.03.2024) Missing document as per
below

1) Agreement Papers 2) Possession letter
of residential house 3) Parking Letter & 4)
Payment Receipt dated 03.04.2023
Documents of this description are missing
from Link Road, Fun Gali on 10.03.2024. |
hereby inform that if anyone finds the
above missing documents please send
themtothe above address.

Contact:- Shri. Dipendra Binod
bhimsaria (Contact No. 9820061014)
Date: 10.04.2024 Location: Mumbai

Signature/-
Dipendra Binod bhimsaria

PUBLIC NOTICE

the publication of

Transpon Authority THANE

Is hereby informed for the knowledge of public that Shri Sadanand Govind Tambe
Owner of the Motor Vehicle No : MH 04 FQ 9804 & MH 04 FS 1099 covered by
permitNo NA has expired on30/07/2017 I Shri/Smt: Supriya Sadanand Tambe
address: C/109 Aakansha apartment, opposite post office, Bhayandar West Thane
401101. being the successor to the abovementioned confe. intend to ues the
permit, and accordingly, I have applied to the appropriate authority Regional
Transpon Office / Regional Transport Author for the vansfer of permita my Name.

Any person newing any daim or objection in this regard should wiltin 15 days from

This notice. being such fact to the notice of Regional Transport Office Regional

Name of Successor :Smt Supriya Sadanand Tambe
Address: C-109 ,Aakansha Apartment Opp.Post Office, Bhayandar West Thane

PUBLIC NOTICE

NOTICE is hereby given that Mr. Ketan
Krishnakant Patel, who is owner /
Occupying Flat No.302, Wing AJ7,
Siddharth Nagar Bldg No. Il CHS Ltd.,
Khatau Mill Compound, W. E. Highway,
Borivali (East) Mumbai 400066 along with
Share Certificate bearing no.10
dt.15/10/2002, hereinafter referred to as
“Said Flat”.

My client state that joint owner of the flat
Mrs. Padmaben K. Patel expired on
26/10/2020. Further his father Mr.
Krishnakant K. Patel expired on
07/12/1996, at present there are two legal
heirs/brothers i.e. Mr. Hetal K. Patel & Mr.
Chirag K. Patel in addition to Mr. Ketan K.
Patel. Further both Mr. Hetal K. Patel & Mr.
Chirag K. Patel have executed Registered
Release Deed on 02/04/2024 in favour of
Mr. Ketan K. Patel, and thereafter Mr. Ketan
K. Patelis exclusive owner of the said flat.
Now Mr. Ketan Krishnakant Patel is going
to mortgage the above said flat to any Bank
of his choice, if any person or persons
having any claims, or right, interest , title
against in respect of said flat, or objections
from the other heir or heirs or other
claimants/objector or objectors for the
above said mortgage of the said share and
interest of the deceased member in the
capital/property of the society are hereby
required to intimate me at my below
mentioned address within a period of 15
days from the publication of this notice, with
copies of such documents and other proofs
in support of his/her/their claims/objections,
if NO claims/objections are received within
the period prescribed above, my client shall
proceed and complete all the requirements
regarding the said Flat and such claim and
objections received thereafter shall be
deemed to have been waived.

Notice is hereby given that the National Company Law Tribunal Mumbai Bench-V has ordered
the commencement of liquidation of Zenil Traders Private Limited on April 05, 2024.

The stakeholders of Zenil Traders Private Limited are hereby called upon to submit their
claims with proof on or before May 05, 2024 to the Liquidator at the address mentioned
againstitem 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proofs of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under
the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38.

Date : April 10, 2024
Place : Mumbai

Liquidator for Zenil Traders Private Limited

Reg. No.: IBBI/IPA-001/IP-P00079/2017-18/10164

Authorisation for Assignment (“AFA”): AA1/10164/02/231224/106710

Sd/-
Mr. Pranav Damania

AFA Validity: December 23, 2024

EXECUTION APPLICATION NO. EA/22/257

IN

CONSUMER COMPLAINT NO. CC/16/392

Shri. Santosh P. Kangi V/S M/S Tirupati Balaji Builders & Developers Pvt. Ltd.
1) Shri. Santosh P. Kangi
Having address at :- Flat No. C-404, Kalpataru CHS. Ltd.
PlotNo. 51, Sector-9, New Panvel, Tal:- Panvel, Dist :- Raigadthe.

V/S

2)M/S. Tirupati Balaji Builder & Developers Pvt. Ltd.
Add:- F-02, oor Sai-Sagar Apartment Plit No. 10, Sector 12, Matheren Road.
New Panvel (E), Navi Mumbai.

3) Shri. Mahendra Pawan Kumar Sing
Director Of M/S. Tirupati Balaji Builders & Developers Pyt Ltd.
Add :- Flat No. B-1704, 17th Floor Niharika Co-Operative Housing
SocietyLtd. Pokhran Road No-2, Near Hirandani Midows, Thane Dist:- Thane.

4) Ramesh Gulab Chowdhari
Director Of M/S. Tirupati Balaji Builders & Developers PVt. Ltd.
Add:- 118-B, New address:- At Post- Dhundre Tal:- Panvel Dist:- Raiged

5)Mrs. Rinku Mahendra Kumar Sigh
Director Of M/S. Tirupati Balaji Builders & Developers Pvt. Ltd.

Add :-Flat No. B-1704, 17th Floor Niharika Co-Operative Housing SocietyLtd.

Pokhran Road No-2, Near Hirandani Midows, Thane Dist:- Thane.

6) Shri. Sandeep Kaluram Patil
Director Of M/S. Tirupati Balaji Builders & Developers Pvt. Ltd.
Add:- 118-B, New address:- At Post- Dhundre Tal:- Panvel Dist:- Raiged

TAKE NOTICE THAT the Appellant above named has have filed Execution
Application No. 22/257, before, State Consumer Disputes Redressal Commission
for Maharashtra at Mumbai
WHEREAS the Execution Application above mentioned was listed before the
Commission for the hearing/submission but as it is not possible to serve the notice
by regularservice, to Accused /Respondents, hence the Hon'ble Commission
ordered the service by substituted service i.e., Public Notice by paper publication

Notice is hereby given to Accused /Respondent, that if you wish to contest the
Execution Application you are required to remain present on 09/05/2024, at 10.30
am. in person or bypleader duly instructed and produce the documents in your
defence on which you desire to rely on
TAKE FURTHER NOTICE THAT in default of your appearance on the date and
time above mentioned the Execution Application will be proceeded for
determination in your absence and no further Notice in relation thereto shall be

PUBLIC NOTICE

Notice is hereby given to public at large
that my client MRS. CHHAYA DILIP
VORA, being the only legal heir Late
MRS. KOKILA HIMMATLAL SHAH,
has applied for the transfer of 50%
undivided rights in the Flat No.307/B
admeasuring 335 sq. ft. Built-Up area on 3"
Floor in the building known as AMRUT
SAGAR BLDG. NO.2 CO-OP. HSG.
SOC. LTD., situated at S. V. Road,
Borivali (West), Mumbai 400092, along
with five fully paid up shares of Rs.50/-
each bearing distinctive Nos. from 201 to
205 (both inclusive) issued under Share
Certificate No.041, from the name of her
mother Late MRS. KOKILA
HIMMATLAL SHAH who expired on
23/03/2024, to her name.

All persons who have any claim, right, title
and/or interest or demands to in or against
the above mentioned property by way of
inheritance, sale, mortgage, charge, trust,
lien, possession, gift, maintenance, lease,
attachment or otherwise howsoever is
hereby required to make the same known in
writing to the undersigned at her address at
Shop No.14, Akruti Apartment,
Mathuradas Road, Kandivali (West),
Mumbai 400 067 and also to the above
mentioned society within 15 days from the
date hereof, otherwise if any claim comes
forward hereafter will be considered as
waived and/or abandoned.

. sd/- given
[lei;t(?é ‘1&3:15;24 Prakash R. Hegde Given in my hand on this Sth Day of April, 2024
) Advocate High Court Mumbai
! umbai
503, Dh_eeraj Upvan Tower | CHS Ltd., Registrar (Legal)
Opp. SiddharthNagar, W. E. Highway, @ State Consumer Disputes Redressal Commission
Borivali (East), Mumbai — 400 066. Maharashtra, Mumbai
oy JM FINANCIAL HOME LOANS LIMITED DEMAND
Corporate Identity Number: U65999MH2016PLC288534
HOME LoANS CORP.OFFCE: SFLOCR. BULDING BA- NG SUASH T ARK PLOT .68 OFFDATTAPADA ROAD BORNAL s w0t IS

Under Section 13 (2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 (“Act”) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 (“Rules”).
Whereas the undersigned being the Authorised officer of JM Financial Home Loans Limited (JMFHLL) under the Act and in exercise of
powers conferred under Section 13 (12) read with Rule 3 of the Rules already issued detailed Demand Notice dated below under Section
13(2) of the Act, calling upon the Borrower(s)/Co-Borrower(s)/Guarantor(s) (all singularly or together referred to “Obligors”)/Legal
Heir(s)/Legal Representative(s) listed hereunder, to pay the amount mentioned in the respective Demand Notice, within 60 days from the
date of the respective Notice, as per details given below. Copies of the said Notices are served by Registered Post and are available with the
undersigned, and the said Obligor(s)/Legal Heir(s)/Legal Representative(s), may, if they so desire, collect the respective copy from the
undersigned on any working day during normal office hours.
In connection with the above, Notice is hereby given, once again, to the said Obligor(s) /Legal Heir(s)/Legal Representative(s) to pay to
JMFHLL, within 60 days from the date of the respective Notice/s, the amount indicated herein below against their respective names, together
with further interest as detailed below from the respective dates mentioned below in column till the date of payment and / or realization, read
with the loan agreement and other documents/writings, if any, executed by the said Obligor(s). As security for due repayment of the loan, the
following Secured Asset(s) have been mortgaged to JMFHLL by the said Obligor(s) respectively.

BORROWER NAME /
GUARANTORS AND LAN

PROPERTY DESCRIPTION

DATE OF 13(2) NOTICE
DATE OF NPA
TOTAL OUTSTANDING AS ON DATE

Rajasthan 335704  Loan Account

1. Mr. Kuldeep Verma, 2. Mrs. Sumitra Verma Add: -
Room No. A/401, Ashtavinayak Heights, Plot No. 89,
Sector 23, Taloja Phase -1, Taloja Node, Raigad 410208,
29, and G. B., shivpuri, Vijaynagar, Ganganagar,

Number

HMUM20000011370 Sanction Amount: Rs. 31,50,000/-

Flat no. 1205, 12th Floor, B-wing,
admeasuring 22.270 sq. mtrs. Carpet area,
Ashtavinayak Heights(G+15) being
Constructed on Plot no. 89, Sector 23, Phase
'| 1, off Taloja Panchanand Bridge, Village
*| Taloja Panchanand, Navi Mumbai, Taluka
Panvel, District Raigad, Pin Code - 410208

1.06-Apr-2024
2.05-Apr-2024
3. Rs.32,43,203/- (Rupees Thirty
Two Lakh Forty Three Thousand
Two Hundred and Three Only)
outstanding as on 05/04/2024

Sd/- provided under the Act.
(Mrs. Rashida Y. Laxmidhar)| PLACE: : MUMBAI, MAHARASHTA
Date: 10/04/2024 Advocate DATE : 10.04.2024

*with further interest, additional Interest at the rate as more particularly stated in respective Demand Notices dated mentioned above, incidental
expenses, costs, charges etc incurred till the date of payment and/or realization. If the said Obligor(s) shall fail to make payment to JMFHLL as
aforesaid, then JMFHLL shall proceed against the above Secured Asset(s)/Immovable Property (ies) under Section 13(4) of the said Act and the
applicable Rules entirely at the risk of the said Obligor(s)/Legal Heir(s)/Legal Representative(s) as to the costs and consequences.

The said Obligor(s)/Legal Heir(s)/Legal Representative(s) are prohibited under the said Act to transfer the aforesaid Secured Asset(s)
/Immovable Property(ies), whether by way of sale, lease or otherwise without the prior written consent of JMFHLL. Any person who
contravenes or abets contravention of the provisions of the Act or Rules made thereunder shall be liable for imprisonment and/or penalty as

SD/- AUTHORIZED OFFICER
FOR JM FINANCIAL HOME LOANS LIMITED




